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CENTRAL AWINIS 'EBA !IVE TRlBJNAL 
ALLAHABAD B§?f:H, AlJAHABAD • 

OP§N CWII 

Allahabad, this the 9th day of September, 2003. 

QJOllJM ; HON.MR.JUSTICE R.R.K. lRIVEDI, V..C. 
HON. MR. D. R. IIWARI, A.A&, 

o.A. No. J3 of 2ocn 

• 

Gore Lal S/O Late Shri Ramchu Yadav £\/0 43/6, Vijay Colony, 

Dehradun, Utta ranchal..... • •••• Applicant. 

Counsel for applicant : Sri K. K. Mishra. 

Versus 

l. Union of India through Ministry of Defence,New Delhi. 

2. The Cl.\arter Master General Amy Headquarters, Quarter .... 

Master General's Branch, OHQ., P.O. New Dalhi. 

3. the Officer Incharge Military Farms, Dehradun Cant""1 
1 

4. ~puty Director of .Mili ta.ry FalJDs Headquarter Centit 

Command, LucknO\Y, •••• ••••• Responden 

Counsel for respondents : Sri N.C. Nishad. ---
0 R D E R (ORAL) 

BY HON.MR.JUSTICE R.R.K. TRIVEDI, y.c. 

By this O.A. filed under section 19 of A. T. Act, 

1985, applicant bas challenged the orders passed by too -.., -Disciplina.ry Authority dated 30.9.99 awarding punisment ~ 

of canpulsory retirement on conclusion of the disciplinary 

proceedi.ngs. Appeal against the afo.tesaid order was 
. __,_ ~~ "'-

prefe .r.re d by the applicant which was .rejected1~s also 

been challenged. 

2. This O.A. has been filed on ll.12.2001. The O.A. 

is time barred. M.A.No.1879/02 bas been filed seeking 

condonation of delay. We have pel.'Used the reasons stated 

in the affidavit filed in support of the application seeking 
~.,_i__ 

condonation. It is stated that the docunents~ lost. 

However, we are not satisfied with the explanation for this 

long and inordinate delay. As M.A. seeking condonation of 

delay has been dismissed, the O.A. is dismissed as time 

barmd. 

""' . No order as to costs • 
• 


